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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ¢ AT HYDERABBD

0A No.764/93
&
MA No,527/93., Dt. of Order:12-8-83,

M.A.Ragsheed

v+ Applicant
Vs, "

1« The Director,
Central Research Institute
for Dryland Agriculture
(CRIDA{ Santhoshnagar,
Hyderabad-SDD 659.
Central Research Ingtitute for . - =
Dryland Agriculture (CRIDA),
“anthoshnagar, Hyderabad-500 659.
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Counsel for the Respondents : Shri E.Madan Mohan Rao

THE HON'BLE SHRI A.B.GORTHI :  MEMBER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3)

S WUraer orv uitw - VAL V1T ~wiiewsl e e — - JL _ .
Shri A.B.Gorthi, Nember (A) )% . B

The applicant who joined Central Research

Institutte for Dryland Agriculturs (CRIDA for short) isv

| .
nreenntlv workinag as Technical Officer (T=5). Hs was
alloted type-C quarters and he occupied thé same with
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effact from 1=-5-89, Thekaccommodatidn was allotedzjﬂﬂ tﬂé
i L

ground that his wife was sutrfering with canc@r and she

neaégﬂbccommodation in a quietsarea. After the applicent

| : E

occupied the quarter, the respondents vide order dt.12-11-92 {

directed the applicant to proceed on posting to Gunegal
} ]

Research Farm. ‘'he said place Gunegal is within Ranga

Reddy UDistrict. 1In compliance with the se= order, the
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16=-11=92, Howsver feeling aggrieved by the said order, he

Co o4 ke kba mablammibtioe rancernard and ha also mads

a prayer therein for retention of family accommodation as
ot A

= 21—t tm lam ke [Ciimamal The

applicant contends that there is in.fact no‘uork for him

~+ Munmnal Roenarnh Farm and that the respondgnts posted
him to Gunegal for reasons which cannot be saiq/q%lgﬁblic
interest, The Respondents considered the requesst of the

applicant for retention OF Nls QUBCLEILS AL “anLouDIN ogus y -
Hyderabad up~to 31-5-93, As the applicant [Pailed to vacats
the guarter thereafter?the respondents charged him the

damagad rent and started recovery of amounq.

2, UQE; this application came up Par admission, an
interim order/passed on 9=-7-93 directing t?a respondents

not to evict the applicant from the gquarter and to charge

him the standard rent only. = —
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3. | The respondents have filed N.A.527/93 for the;b_rghﬂfk

purpose of vacating the interim order of stay.l As suffi-

cient material is incorporated:ﬁhﬁ} the said M.A. in reply

to the avarmentg made in the Original Application, i;% have
N,

with the conseant of the parties treated the M.A. as also gz
counter to this 0.A.

4, The Respondents have stated that the appli-
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liable to be transferred to any office of the Institute

|
|
were required in the Gunegal Research Farm, it was decided

to post the applicant to uLunegal Res@arch rarm. 1ne saig

AT s , . . . .
_ pastxggjls entirely in exigencies of public| service and not

|
|
for joining time, transfer travelling allowance etc., was
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" ment quarter up-to 31-5-93 uas also acgeeded. As there are a

large number of officials in the waiting li%t for allotment
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»
applicant to iretainythe quarter indefinetely even after
his transfer to Gunegal Research farm,

heard S
5 We have/Shri V.Venkateghwar Rao, learnsd

counsel for the applicant and Shri E.Madan Mohan Rag,

Locdl gl CuUUlisSE L UL Lile NEGRUiiUEiicE.,. JENL L VoEiiKdLe Hiiwal

Rap has relied on explanation (iii) below Rule-13 of

:Q@IDA (Allotment of residence) Rules, 1992, The same is
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re=-produced below :- - . }

(iii)uwhere the Institutes employée
proceeds on transfer/feputat;on ggtéd
I.C.A.R. Research Instlitute lg=//in
Hyderabad/Ranga Reddy District (A.P)
he may be permitted to retain thé

o e

residential accommodation if any
already allotted to him for a pBEiod
till the lien of such an employes

ramains with the Institute,

On the DasisSygf tha aforesaid explanation the applicant's
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u:ﬁﬁgg
counsel urged that the bensfit of retention of residential

accommodation should similarly be extended to the employess of the
located in
@nstitute posted to any place %ﬁf;wHyderabaﬁ/Ranga Re@dy
ing _
District (A.P.). OCisputy this centention STri Madan Mohan

Rac, counsel far the Respondents has drawn our attention

‘ . f
to "ule-13(2) and table-iv to @tata that an employse of the

‘Jnstitute transferred to a place out side Hyderabad is per-
mittad to retain the accommodation for a maiimum paeriod aof

twe months only. ‘

6 ' Ve may first consider the validhty of the order
of the Birector, CRIDA, posting the applicant from Section

of Design and Anelysis to Gunegal Rasearch farm. In this

conte®t Shri Venkateshwar Rac, states that it (s only in
|

the Head Quarters of CRIDA at Santhoshnagar; Hyderabad, that

|

there is a Section of Designs and Analysis where the appli-
cant could be engaged. At Gunagal Research Farm there is
hardly any work for the applicant and corséquently he was
even being directed to proceed to RassarchfFarm at Hayath
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Nagar for discharing duties of Technical Officer (T-5).
|

We are not convinced withthisiine of the argumentéﬂ@n-
this |
|
the Miscellansous Applicafigng, §§espondents have catego-

. |
rically stated that there was a requirement of a Sr,

Oraftsman at Gunegal Resgearch Farm and accofdingly the
applicant who is Sr.Orafteman in the grade of T-5 has bean
posted to that fParm. As regards proper utilisation of

services of an employee, the employer is im a better po-

therefore | o
sition to decide and we would not/like to interfere with the

' [
order of transfer to Gunegal Ressarch Farm,

76 As regards the applicant's request for raten-

tion of his government quarter at Santhoshnagég we find

. ‘ do not
that the CRIDA (ALlotment of residence) Rules, 1992 /direct-

ly provide for an answer. The contention bf the appli-

that [
cant's counsel is/both Santhoshnagar where the Headquarters

of the CRIDA is located and Gunsegal Research Farm where
the applicant is presantly posted Fall& under Ranga Reddy

District. Even otherwise we. find that the explanation (iii)

to Rule-13 of the Rules makeﬁb prgvision which enables an
: !

Institute . employee who is transferred or sent on deputa-

tion to an I.C.A.R. Institute located in Hyderabad/Ranga

Nneuuy et A
. --~pm=mcdatinn already

allotted to him for the period of his lien with the Insti=-

e | I
tute. If such a facility c@n ) be afforded to ths employes

N .
proceeding even on deputation,we flail Ugfgae how similar
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facility can bs denied to the employees uf!thsignstitute

. , | C
who proceed on transfer from one unit to amother unit/of the
|

—_ __=_

Institute
/located in Hyderabady-Ranga Reddy Dlstrlct We are aware
i_\\xf‘___f
akakes that Hyderabad and Ranga Ready distbict/so closely
|

connected geographically that the facility of accommodation

rightly ’
is/pfovided as per the afore-said explanation (iii). Ue

: ' a
find that the said provision is/very snund and benaficial

provision and iqﬁust apply to the employees of the insti-

—
‘_Anaﬁnhlﬁtad/f one office to anatheyblthln

Hydarabad/Ranga Reddy district (CRIDA). Frqm this p

of view the applicant’'s request for rstemtion of his

accommodation at Santhoshnagar finds justification,

We

find from the application that the applicant's wife has been

suffaﬁ%?from cancer for a considerably) long period and

. _Qﬁlso , . ' o
the applicant is/stated to be suffering from paralysgis.
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case deserves to be considerad favourighly.

8. In the result we direct the respondents to

: . I
»11mu the applicant to rétain’ the govermment guarters
already allotted to him at Santhoshnagar so iuny ae ..o
|
continues to serve at Gunegal Research farm. Orders issued

|
by the respondents to the caontrary arelhersby set aside,

iRespondents ars further directed that:normal rate of rent

-
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only will be charged from the applicant., Excess rent if
any collected may be refunded to the applicant within 2
period of .three months from the date of receipt of this

order.

9. ' “fhe applicetion is allowed to the extent

indicated abovae. No order as to costs.

(T.CHANDRASEKHAR REE{JY) (A.B.GORTHI)
an N P L ma s Y A .Y

Dictated in Open Court.
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Copy to:=

1. The Director, Central Research Instituts for Oryland
Agriculture, CRIDA), Santhoshnagar, Hyd=659.

2. The Sr, Administrative Officer, Central Research Insti-
tute for Oryland Agriculture (CRIDA), Santheshnagar,
Hyd-—ﬁsg .

3., 0One copy to Sri. V.Venkateswara Rao, advocate, CAT, Hyd.

4. Dna roov to Sri. E.Madan Mnhan Ran. ST cRIDA. CAT. Hvd.
5, 0One copy to Library, CAT, Hyd.

6. One spars copYye
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IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENEH AT HYDERABAD

THE HON'DLE MD.JUSTICEZ V,NBELADRI RAO
VICE CHATRMVAN

AND

THE - HON'BLE ME.A.B.GOETHY i M EMBIJR(A)

’-"‘_ ‘ AND
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MEMBER{ JUDL)
AN
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